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THE PAYMENT OF GRATUITY ACT, 1972

No. 39 OF 1972

[21st August, 1972.]

An Act to provide for a scheme jor the pamyent of gratuity to emps
loyecs engaaged in factories, mines oilfields, plantations ports,
railway companies, shop or other establishments and for matter-
connected therewith 01: incidental thereto.

BE it enacted by Parliament in the Twenty-third Year of the Republic
of India as follows: —

1. (1) This Act may be called the Payment of Gratuity Act, 1972.
(2) It extends to the whole of India:

Provided that in so far as it relates to plantations or ports, it shall not
extend to the State of Jammu and Kashmir.

(3) It shall apply to—

(a) every factory, mine, oilfield, plantation, port and railway
company;

(b) every shop or establishment within the meaning of any
law for the time being in force in relation to shops and establish-
ments in a State, in which ten or more persons are employed, or
were employed, on any day of the preceding twelve months;
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(c) such other establishments or class of establishments, in
which ten or more employees are employed, or were employed, on
any day of the preceding twelve months, as the Central Government
may, by notification, specify in this behalf-

(4) It shall come into force on such date as the Central Government
may, by notification, appoint.

2. In this Act, unless the context otherwise requires,—

(o) "appropriate Government" means,—

(i) in relation to an establishment—
(a) belonging to, or under the control of, the Central

Government,

(b) having branches in more than one State,

(c) of a factory belonging to, or under the control of.
the Central Government,

(d) of a major port, mine, oilfield or railway company,
the Central Government,

(ii) in any other case, the State .Government;

(b) "completed year of service" means continuous service for
one year;

(c) "continuous service" means uninterrupted service and in-:
eludes service which is interrupted by sickness, accident, leave, lay-
off, strike or a lock-out or cessation of work not due to any fault of
the employee concerned, whether such uninterrupted or interrupted
service was rendered before or after the commencement of this Act.

Explanation I.—In the case of an employee who is not in un-
interrupted service lor one year, he shall be deemed to be in conti-
nuous service if he has been actually employed by an employer dur-
ing the twelve months immediately preceding the year for not lesi
than—

(i) 190 days, if employed below the ground in a mine, or

(ii) 240 days, in any other case, except when he is employed
in a seasonal establishment.

Explanation II.—An employee of a seasonal establishment shall
be deemed to be in continuous service if he has actually worked for
not less than seventy-five per cent, of the number of days on which
the establishment was in operation during the year;

(d) "controlling authority" means an authority appointed by the
appropriate Government under section 3;

(e) "employee" means any person (other than an apprentice,
employed on wages, not exceeding one thousand rupees per mensem,
in any establishment, factory, mine, oilfield, plantation, port, railway
company or shop, to do any skilled, semi-skilled, or unskilled, manual,
supervisory, technical or clerical work, whether the terms of such
employment are express or implied, but does not include any such
person who is employed in a managerial or administrative capacity,
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or who holds a civil post under the Central Government or a State
Government, or who is subject to the Air Force Act, 1950, the Army-
Act, 1950, or the Navy Act, 1957.

Explanation.—In the case of an employee, who, having been
employed for a period of not less than five years on wages not
exceeding one thousand rupees per mensem, is employed at any
time thereafter on wages exceeding one thousand rupees per mensem,
gratuity, in respect of the period during which such employee was
employed on wages not exceeding one thousand rupees per mensem,
shall be determined on the basis of the wages received by him
during that period;

(f) "employer" means, in relation to any establishment, factory,
mine, oilfield, plantation, port, railway company or shop—

(i) belonging to, or under the control of, the Central Gov-
ernment or a State Government, a person or authority appointed
by the appropriate Government for the supervision and control
of employees, or where no person or authority has been so
appointed, the head of the Ministry or the Department con-
cerned,

(ii) belonging to, or under the control of, any local autho-
rity, the person appointed by such authority for the supervision
and control of employees or where no person has been so ap-
pointed, the chief executive officer of the local authority,

(iii) in any other case, the person, who, or the authority
which, has the ultimate control over the affairs of the establish-
ment, factory, mine, oilfield, plantation, port, railway company
or shop, and where the said affairs are entrusted to any other
person, whether called a manager, managing director or by any
other name, such person;

(g) "factory" has the meaning assigned to it in clause (m) of
section 2 of the Factories Act, 1948;

(h) "family", in relation to an employee, shall be deemed to
consist of—

(i) in the case of a male employee, himself, his wife, his
children, whether married or unmarried, his dependent parents
and the widow and children of his predeceased son, if any,

(ii) in the case of a female employee, herself, her husband,
her children, whether married or unmarried, her dependent
parents and the dependent parents of her husband and the
widow and children of her predeceased son, if aijy:

Provided that if a female employee, by a notice in writing to
the controlling authority, expresses her desire to exclude her husband
from her family, the husband and his dependent parents shall no
longer be deemed, for the purposes of this Act, to be included in the
family of such female employee unless the said notice is subsequently
withdrawn by such female employee-

Explanation.—Where the personal law of an employee permits
the adoption by him of a child, any child lawfully adopted by him
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ahall be deemed to be included in his family, and where a child of
an employee has been adopted by another person and such adoption
is, under the personal law of the person making such adoption, law-
ful, such child shall be deemed to be excluded from the family of
the employee;

(i) "major port" has the meaning assigned to it in clause (8)
of section 3 of the Indian Ports Act, 1908;

fe) "mine" has the meaning assigned to it in clause (j) of sub-
section (1) of section 2 of the Mines Act, 1952;

(/c) "notification" means a notification published in the Official
Gazette;

(I) "oilfield" has the meaning assigned to it in clause (e) of
section 3 of the Oilfields (Regulation and Development) Act, 1948;

(m) "plantation" has the meaning assigned to it in clause (f)
of section 2 of the Plantations Labour Act, 1951;

(n) "port" has the meaning assigned to it in clause (4) of sec-
tion 3 of the Indian Ports Act, 1908;

(o) "prescribed" means prescribed by rules made under this Act;

(p) "railway company" has the meaning assigned to it in clause
(5) of section 3 of the Indian Railways Act, 1890;

(q) "retirement" means termination of the service of an em-
ployee otherwise than on superannuation;

(r) "superannuation", in relation to an employee, means,—

(i) the attainment by the employee of such age as is fixed
in the contract or conditions of service as the age on the attain-
ment of which the employee shall vacate the employment; and

(ii) in any other case, the attainment by the employee of
the age of fifty-eight years;

(s) "wages" means all emoluments which are earned by an em-
ployee while on duty or on leave in accordance with the terms and
conditions of his employment and which are paid or are payable to
him in cash and includes dearness allowance but does not include
any bonus, commission, house rent allowance, overtime wages and
any other allowance.

3. The appropriate Government may, by notification, appoint any
officer to be a controlling authority, who shall be responsible for the
administration of this Act and different controlling authorities may be
appointed for different areas,

4. (1) Gratuity shall be payable to an employee on the termination
of his employment after he has rendered continuous service for not less
than five years,—

(a) on his superannuation, or

(b) on his retirement or resignation, or

Control-
ling autho-
rity.

Payment
of gratuity.

15 of 1908.

35 of 1952.

53 of1943.

69 of 1981.

15 of 1908.

9 of 1890.



SEC. 1] THE GAZETTE OF INDIA EXTRAORDINARY 665

(c) on his death or disablement due to accident or disease:

Provided that the completion of continuous service of five years shall
not be necessary where the termination of the employment of any em-
ployee is due to death, or disablement:

Provided further that in the case of death of the employee, gratuity
payable to him shall be paid to his nominee or, if no nomination has been
made, to his heirs.

Explanation.—For the purposes of this section, disablement means
such disablement as incapacitates an employee for the work which
he was capable of performing before the accident or disease resulting
In such disablement.

(2) For every completed year of service or part thereof in excess of
six months, the employer shall pay gratuity to an employee at the rate
of fifteen days' wages based on the rate of wages last drawn by the em-
ployee concerned:

Provided that in the case of a piece-rated employee, daily wages shall
be computed on the average of the total wages received by him for a
period of three months Immediately preceding the termination of his
employment, and, for this purpose, the wages paid for any overtime work
shall not be taken Into account:

Provided further that in the case of an employee employed in a
seasonal establishment, the employer shall pay the gratuity at the rate
of seven days' wages for each season.

(3) The amount of gratuity payable to an employee shall not ex-
ceed twenty months' wages.

(4) For the purpose of computing the gratuity payable to an em-
ployee who is employed, after his disablement, on reduced wages, his
wages for the period preceding his disablement shall be taken to be the
wages received by him during that period, and his wages for the period
subsequent to his disablement shall be taken to be the wages as so
reduced.

(5) Nothing in this section shall affect the right of an employee
to receive better terms of gratuity under any award or agreement
or contract with the employer.

(6) Notwithstanding anything contained in sub-section (1),—

(a) the gratuity of an employee, whose services have been ter-
minated for any act, wilful omission or negligence causing any
damage or loss to, or destruction of, property belonging to the em-
ployer, shall be forfeited to the extent of the damage or loss so
caused;
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(b) the gratuity payable to an employee shall be wholly for-
feited—

(i) if the services of such employee have been terminated
for his riotous or disorderly conduct or any other act of violence
on his part, or

(ii) if the services of such employee have been terminated
for any act which constitutes an offence Involving moral turpi-
tude, provided that such offence is committed by him In the
course of his employment.

5. The appropriate Government may, by notification, and subject to
such conditions as may be specified in the notification, exempt any estab-
lishment, factory, mine, oilfield, plantation, port, railway company or
shop to which this Act applies from the operation of the provisions of
this Act if, in the opinion of the appropriate Government, the employees
in such establishment, factory, mine, oilfield, plantation, port, railway
company or shop are in receipt of gratuity or pensionary benefits not less
favourable than the benefits conferred under this Act,

6. (1) Each employee, who has completed one year of service, shall
make, within such time, in such form and In such manner, as may be
prescribed, nomination for the purpose of the second proviso to sub-
section (/) of section 4.

(2) An employee may, In his nomination, distribute the amount of
gratuity payable to him under this Act amongst more than one nominee.

(3) If an employee has a family at the time of making a nomination,
the nomination shall be made in fivour of one or more members of his
family, and any nomination made by such employee in favour of a person
who is not a member of his family shall be void,

(4) If at the time of making a nomination the employee has no family,
the nomination may be made In favour of any person or persons but if
the employee subsequently acquires a family, such nomination shall
forthwith become invalid and the employee shall make, within such
time as may be prescribed, a fresh nomination in favour of one or more
members of his family.

(5) A nomination may, subiect to the provisions of sub-sections (3)
and (4), be modified by an employee at any time, after giving to his em-
ployer a written notice in such form and in such manner as may be pres-
cribed, o.f his intention to do so.

(6) If a nominee predeceases the employee, the interest of the nomi-
nee shall revert to the employee who shall make a fresh nomination, in
the prescribed form, In respect of such interest.

(7) Every nomination, fresh, nomination or alteration of nomination,
as the case may be, shall be sent by the employee to his employer, who
shall keep the same in his safe custody.

7. (1) A person who is eligible for payment of gratuity under this
^ct or any person authorised, in writing, to act on his behalf shall send
a written application to the employer, within such time and in such form,
is may be prescribed, for payment of such gratuity.
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(2) As soon as gratuity becomes payable, the employer shall, whether
an application referred to in sub-section (2) has been made or not, deter-
mine the amount of gratuity and give notice in writing to the person
to whom the gratuity is payable and also to the controlling authority
specifying the amount of gratuity so determined.

(3) The employer shall arrange to pay the amount of gratuity, within
such time as may be prescribed, to the person to whom the gratuity is
payable.

(4) (a) If there is any dispute as to the amount of gratuity payable
to an employee under this Act or as to the admissibility of any claim of,
or in relation to, an employee for payment of gratuity, or as to the per-
son entitled to receive the gratuity, the employer shall deposit with the
controlling authority such amount as he admits to be payable by him
as gratuity.

Explanation,— Where there is a dispute with regard to any matter
specified in this clause the employee may make an application to the
controlling authority for taking such action as is specified in clause (b).

(b) The controlling authority shall, after due inquiry and after giving
the parties to the dispute a reasonable opportunity of being heard,
determine the amount of gratuity payable to an employee, and, if as a
result of such inquiry any amount in excess of the amount deposited by
the employer is found to be payable, the controlling authority shall
direct the employer to pay such amount as is in excess of the amount
deposited by him.

(c) The controlling authority shall pay the amount deposited, includ-
ing the excess amount, if any, deposited by the employer, to the person
entitled thereto.

(d) As soon as may be after a deposit is made under clause (a), the
controlling authority shall pay the amount of the deposit—

(i) to the applicant where he is the employee; or
(ii) where the applicant is not the employee, to the nominee or

heir of the employee if the controlling authority is satisfied that
there is no dispute as to the right of the applicant to receive the
amount of gratuity.
(5) For the purpose of conducting an inquiry under sub-section (4),

the controlling authority shall have the same powers as are vested in a
court, while trying a suit, under the Code of Civil Procedure, 1908, in
respect of the following matters, namely: —

(a) enforcing the attendance of any person or examining him on
oath;

(b) requiring the discovery and production of documents;
(c) receiving evidence on affidavits;
(d) issuing commissions for the examination of witnesses.

(6) Any inquiry under this section shall be a judicial proceeding-
within the meaning of sections 193 and 228, and for the purpose of sec-
tion 196, of the Indian Penal Code,

(7) Any person aggrieved by an order under sub-section (4) may,
within sixty days from the date of the receipt of the order, prefer an.
appeal to the appropriate Government or such other authority as may
be specified by the appropriate Government in this behalf:
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Provided that the appropriate Government or the appellate authority,
k9;th*t-case1 rnaV be', Way. " tt ^ iattsfi& that the '^pWanVwasVWent-
e^-by-sufficient tiaiise'frpm'pVe'ferr'ing the appe<aVwfth'i,1n'tneIsaiS ^enVd
m ilixty days, extend the sajdfteriod by a f u t W r ' p e r ^ o f s&ty'days! '(

(8) The appropriate GflWnment or ,th.« iSppeUate. authorial $S *h e

case may be, may, after giving th« parties to the appeal a reasonable
opportunity1 at beiiig heard, cofiflrm, modify' or r e v i s e the decjsioii of
the toritrblling'authority:

8. If the amount of gratuity payable under this Act ia not paid by tne
employer, within the prescribed'time, to thellp«e'ffeon1 elitfified1 tne'rete, the

Vf the1 aggrieved tfattcfn, IssUeJ V certificate fo^te'arfiSufit to'&e C6l\et*
to*, who a M i recbVer the ikme, fagether wltfc fctimpbun'd ̂ liteifest1 Jtherol>h
&t"th« rdtb tefrriin* i*er t^ntl -per annum, ttbm'the d«Ve! of ' e ^ r y 1 [of thte
prescribed time, as arrears of land revenue and pay the sam^'W'tHe
pefpori e»#tle4 the^flto.

' flJ9."(7)" Whoever, for the purpose of avoiding any payment to be made
bV hims^f ' i i^er t'hlkJAct or oFenab'ling irn'y othJeV perfso'n'to avoTd^ubh
payf&enVhnfcwingly' makes or «auseb to be mftde any faJae.Btateinefilt or
talae represefttrttion, &n$> hp punldhabl* witli injprJtoiwtpnt fon i & 4 e r i *
which'mfty>c^t»ndf^Difli3cinointhBp, orfwithufto^ whiohtimaiy exdjemditoione
thousand,mpctatiomwfHh- both, ,-
linl2) A K ' ^ W f ^ h ^ ' c W t r ' a v ^ s ' , «f mikek1 d'^tilt lnJ" (i^tyih'g

Wiih, 'any 6f the provisions 'of thtf'AAV oV atfy 'riiWor^tdli^rrtadV thAtfe-
under shall be punishable with imprisonment for « tetWi"1 Wnich' J miy
esttfnd to tro»]y»M4H0Jf. s"th* fine wWch may i #i5ct«nd' tp none u^mfaand
ry,pe(es, Qr; iwith, -jbotJw r (i

Provided that where the offence relates to non-payment of any gratuity
payaMte'under! ttasl'AeVl&e^ employer'shall b* pranii»h»bl6 with imprison-
ment for a term'whiih- shall' Aot'be leai than fthrlec .'months unltft»ithe
court trying th<f p«fence|, for reapons to be (reco^ed, by î  ̂  writing, is of
opinion that a leaser term of imprisonment or the Imposition of a fine
would 'ittUt the $ d s of juiitice.'

1
fl iiW. 'Whfefe *n *fnpl(i>y«» ia'fehaflrg&a wi-fcH em <»ffe!Hbft' punishable Jttmder
this Act, he shall be entitled, upon complaint duly phad* ̂ byj ihiin wodf on
giving/tofae (jcmplflinant nof Jesf than(thrBfl(plear d#ys;,npUp)8 in "wrjtipg
of kds linterition, to d p , ^ ,to-have any oth«r'|pe):s»ri,wWW h^.^h^ges, a^,
thp. 3<rtwal pfSewde^ibrpHght^elqre thte cpwt ati,the;timft,,appqtated fpr
hearing the charge; and if, after the? opmmiasipw,offj(ilw»ftffenqp Has b^en
proved, the pmployer proves to the, sat^sfac^n p f ^ t h e ^ ^ u ^ (, }

(a) that he has used due diligence to enforce the execution of
this Ap£* Wdr

(b) th,*t t^e saMptyer person cpmrniited^^pffenpe^Question
without his knowledge, consent or connivance,

that other person sfcall bejoonv^te^ ,pf the pffienqe, a n d j ^ M ^ e J^pljeuH
the like punishment as if he were the e^plpye^ fmd1(t^,pm^ojfer;,p])iaj^
be discharged from any liability ^nder this Act In^resnect of such o^ferice:

iProvided that in'flaelcingLjto'prove' as• aforbsaw!1, the'eraplAyerf may ibe
examined on oath)and Ws>evridenc* andithat at a!nT>}wit»es3fwhanh be dalls
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In his support shall be subject to cross-examination on behalf of the per-
son he charges as the actual offender and by the prosecutor:

Provided further that if the person charged as the actual offender by
the employer cannot be brought before the court at the time appointed
for hearing the charge, the court shall adjourn the hearing from time to
time for a period not exceeding three months and if by the end of the said
period the person charged as the actual offender cannot still be brought
before the court, the court shall proceed to hear the charge against the
employer arid shall, if the offence be proved, convict the employer.

11. (1) No court shall take cognizance of any offence punishable under
this Act save on a complaint made by or under the authority of the
appropriate Government:

Provided that where the amount of gratuity has not been paid, ot re-
eovered, within six months from the expiry of the prescribed time, tin
appropriate Government shall authorise the controlling authority to make
a complaint against the employer, whereupon the controlling authority
shall, within fifteen days from the date «f such authorlsatiea, make suci
eemplaint to a magistrate having jurisdiction to try the offence.

(2) No court inferior to that of a Presidency Magistrate er a Magis-
trate of the first class shall try any offence punishable under this Act.

12. No suit or other legal proceeding shall lie against the controlling
authority or any other person in respect of anything which is in good
faith done «r intended to bt dose under this Act or any rule or order
made thereunder.

13. No gratuity payable under this Act shall be liable to attachment in
execution of any decree or ordes of any civil, revenue or criminal court.

14. The provisions of this Act or any rule made thereunder shall have
effect notwithstanding anything inconsistent therewith contained in any
enactment other than this Act or in any instrument or contract having
effect by virtue of any enactment other than this Act.

15. (2) The appropriate Government may, by notification, make rules
for the purpose of carrying out the provisions of this Act.

(2) Every rule made by the Central Government under this Act shall
fee laid, as soon as may be after it Is made, before each House of Parlia-
ment while it is in session, for a total period of thirty days which may
be comprised in one session or In two or more successive sessions, and If,
before the expiry of the session Immediately following the session
or the successive session* aforesaid, both Houses agree in making any
modification in the rule or both Heuces agree that th» rule should not be
made, th» rule shall, thereafter, have effect only in such modified form or
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be of no effect, as the case may be; so, however, that any such modifica-
tion or annulment shall be without prejudice to the validity of anything
previously done under that rule.

K. K. SUNDARAM,
Joint Secretary to the Govt. of India,
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